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O R D E R 

Per Bench : 

The captioned appeal by the assessee is against the order of the Ld. 

Commissioner of Income Tax (Appeals), Patna-1 [hereinafter referred to as 

“the Ld. CIT(A)”] vide order no. ITBA/APL/S/250/2018-19/1012672498(1) 

dated 28.09.2018 passed u/s. 250 of the Income Tax Act, 1961 (hereinafter 

referred to as “the Act”) for AY 2015-16.  

2. Shri Soumitra Choudhury, Advocate appeared on behalf of the 

assessee and Shri Ashwani Kr. Singal, JCIT appeared on behalf of the 

Respondent. 

3. The appeal of the assessee is time barred by 645 days. A separate 

application for condonation of delay has been placed in file.  Considering 

the averments made in the said application, we find that there is plausible 
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reason to condone the delay and the delay of filing the appeal is hereby 

condoned. 

4. The first and foremost issue raised by the assessee is non-

representation before the Ld. CIT(A).  Assessee submitted that the Ld. 

CIT(A) passed the impugned order ex parte without affording sufficient 

opportunity to the assessee.  Under this circumstance, in the interest of 

natural justice, the issues in this appeal of the assessee are restored to the 

file of the Assessing Officer for adjudication afresh after granting reasonable 

opportunity of being heard to the assessee and all the issues are left open 

to the assessee to raise before the Assessing Officer  and to produce all 

documents and submission to satisfy its claim.  

5. In the result, the appeal of the assessee is partly allowed for statistical 

purposes.  

Order dictated and pronounced in the open court. 

Sd/-         Sd/- 

(Rakesh Mishra)          (George Mathan)                         
Accountant Member     Judicial Member 

 

Dated: 1st April, 2025 

JD, Sr. P.S.   
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6. Guard file. 
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